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Order on : 19.6.98 

is filed 
f1 Lseeking further time for compliance of the order passed 

on 12.2,98 y which the OR was disposed of, 

2. 	 Ir the a6dresaid order the respondents 	directed to pass 

the final order in the Disciplinary Proceeding within 3 months from the 

date of communication of the order. The copy of the order aS gijen to 

the parties on 19.2.93. Order should have therefore beeh.cornpljed within 

1.5.98. The present application has been Piled on 15,5.98 seekirg 

extnsion oPitirne by 5/6 months for compliance of the 'orde. 

A Copy of the order has been served, on the id. counsel for the 

applicant inOA 758 of'96. However,  , none has ppeared for the applicant 

in OR today. 

Rtter hearing the submissions or the id. counsel for 	the apoli— 

cant in the MA we are of the view thasidentia1 oer is 	required to 

be obtained as the applicant in OR has 	already ret ired.. We only 	grant 
4 i rrom time 	today, No 	further time 	will be allowed and compliance 
of 	the i5ribunalils order be 	strictly' done 	within the stipulated time. 
MA 	is therePore disposed of, 	accordingly. 
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